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Union of India & 2 Ors, .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUHBAI BENCH

L T L T T,

Orlglnal Appllcat1on No: 838/92,
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P R T L T R Y

Date of De0151on.6/4/99

I.r.zii_a,v...&ailwa_z JTechnical supervisors  Applicent.
Association, Parel Bombay. & 4 Orse )

Sb&ﬁ;ﬁsi&walia.-_"~m_~u~w;-u_au“_~u_nu:Advocate for

Applicant,

Vérsus

e e o

rmsmaammennnee Respondent (s)

-_ Shri S.C .Dhawan

e e e e e s e PAVOCAte fOT
- Respondent (s)

.Hon'ble.Shri.Justice,R.G.Vaidyanatha, ?ice chairman.

Hon'ble Shri,Pe.SeBaweja, Member(a).

(1) To be referred to the Repofter or not?

(2} Whether it needs to be circulatéd to
: other Benches of the Tribunal?
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EEFORE THE CENTRAL . ADMINISIRATIVE TRIBUNAL

MUMBAL - 400 001,

ORIGINAL APPLICATION NO,.838/92.

DATEL THE 6TH DAY OF APRIL, 1999,

CORAMs Hon'ble shri Justice Re@eVaidyanatha, vice chairman,

1.

1.

2e

3.

By

Hon'ble shri De.S.Baweja, Member(a).

Indian Railway Technical = - s
Supervisors Association,

Parel Workshop, Central Railway,
Parel, Bombay - 400 012, --.
Represented by

shri A,B.Mishra, Secretary,

A«B.Mishra
Ramji singh
ReNe MiShra

P.Natarajan

(Applicant Nos.2,3 & 4 are
working as Chargeman Gr. 'a*
in Parel Workshop and
Applicant No.5 is working as
DY¥eshop supdt, in parel
Workshop). ’

Advocate shri G,S.Walia.
V/So

Union of India through

Secretary, Railway Board,

Rail Bhawan,
New Delhi - 110 011,

General Manager,
Central Railway,
Bombay V.T.,
Bombay - 400 001,

Chief Workshop Manager,
Parel Workshop,
Central Railway,
Bombay -~ 400 013,

Advocate shri S.C.Dhawan-

YORDER]

Jee Applicants.

=+« Respondents,

I Per shri R.G.Vaidyanatha, Vice Chairman |

This is an application filed by the applicgnt seeking

qashing of the Impugned order dated 26/2/92 and to' $4FeGk

respondents to consider for promotion only technical supervisors

in-; a particular grade and other consequential reliefs, Thel44y//////
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respondents have filed reply opposing the applicant.  we

have heard the learned counsels appearing on both sides,

24 .- As_can be seen from the allegations-of the appligant&n,

the applicants are seriously challenging - the impugned orxder

dated 26/2/82 in which someqpﬁﬁdidates were selected for

Sy

promotions They have’ﬁ?&?ﬁjﬁmmber of grounds. for challenging

the legality and validiff'of the impugned order,

Now, it is brought to our notice by learned counsel
for respondents that the respondents themselves have.
cancelled the impugned order dated 26/2/92. 1In particular
in para-18 of their reply, the ;espondepts have.clearly stated
that the notification dtf%Eg/z/Qz has been treated as
cancelled and a fresh notification has been issued for

selection for promotion.

3. In view of the fact that the impugned order has
been cancelled by department and they have taken necessary

steéps to £ill up the posts as per rules, nothing survives,

4o In the result, the 0A is Gisposed of subject to
above observations since the respondents have themselves
cancelled the impugned order dated 26/2/92. No order as

10 costse.

-

(D. S.BAI %/ (R.G.VAIDYANATHA)
MEMBER ( VICE CHAIRMAN
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